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central Administrative Tribunail, Principal Bench

Original Application No.16 of 1995

+he 19th day of November,:

Hon’ble Mr.Justice Ashok Agarwal, Chairman
Hon’ble Mr.R.K.Ahooja, Member (Admnv }

anda son of Late Sri G.P.Handa, , ‘

Lines, Jhansi. -~ Applicant

{8y Advocate - Shri §.8.Tiwari)

Versus

1. Union of India, through ite Secretary/
yirector General, Department of
1 i

01 C T
Agricultural Research Education, Krish
R an, New Delhi.

Z. I.C.AK. {Indian Councit of
Agaricuiture Research through its
president, Krishi Bhawan, New Delhi.

% pirector {Personnal), Union Council of

tgricultural Research Institute,
Bhawan, New Deihi.
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v, dian Grassland and Fodd
t Institute {(I.G.F.R.2. .
27. - Respondents
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{By advocate Shri R.S.Agaarwal!l
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ORDER (Oral)

By Mr.R.K.Ahooja, Member(Admnv) -

The applicant Jjoined Lne

council  of Agricultural Research (for
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iunior Olass-I at Jhansi in one of the Institute under
the ICAR. The Agriculture Research Service Rules (707
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"For the afurasaid reasonsg, the writ petitior
allowed. A writ of mandamus is issusd dirac
the Respondents to extend its decision &
i~ the letter dated 24th August. 13877
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Ahich was designated as T-8/4690 was decided
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The case of the appiicant s

¥ relaxation under Rule 1302 ¢f R a8
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Scientists is not satisfied with the grant aAsse

rime ne was on study leave at

ne applicant that he was not in a

recantation within the prescribed period and

only in 1990 - one and half years
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‘1% aexplanation, however, for late
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